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ACT No. XXXIIT or 1857.
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Passep By taE LEcistative Cooncirn or INDIA.

( Received the assent of the Governor General on the 5th December 1857.)

ANJ)‘AC(T to make further promsw@ relating to. Foreigners. ..

WhHaEREAS it is expedient to make further provision to enable .
the several Governments of the British Territories in
India to prevent the subjects of Foreign States from
residing or sojourning therein or from passing through or travelling in the
same without the consent of the said Governments: It is enacted as

Preamble.

follows :—-

I. Every Foreigner shall, on his arrival in any part of the Terri-
Every Foreignertoreport tories 1n the possession and under the government
1in Indi
his arrival in fndia. of the East India Company from any Port or place

- not within the sald Territories, or from any Port or place not subject
to the provisions of this Act, forthwith —report himself to the Com-

missioner of Police, if he shall arrive at a,ny of the Premdency Towns ; or,
if he shall arrive at any other place, to the Magistrate or to such other
Officer as shall be appointed to receive such reports by the Governor General
in Council, or (in places within their respective jurisdictions) by the Exe-
cutive Government of any Presidency or place, or by the Chief Commis-
sioner of the Punjab, the Chief Commissioner of Qude, or the Commis-
sioners of Mysore, Coorg, Nagpore, Scinde,” Pegu, and the Tenasserim*and -
Martaban Provinces respectively. Provided that nothing’ contained in this

Excopt o Foreigner Section  shall ~extend “to!“any Fofeignér being * ‘the
being the master of & . ©aster or Commander of a shlp or vessd or employed

vessel or employed there-
e ©~ 'therein.

II. The report shall be in writing ; and shall be signed by the person

What to be stated io - Teporting himself; and shall specify his name or names,
the report. .. the nation to which he belongs the place from which he
shall have come, the place or places of his destination, the object of his

pursuit, and the date of his arrival in the said Territories: and the report shall

be recorded by tl:‘xe.. Officer to whom it is made. ) III -
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IT1. If any person included in the proviso to Seetion T shall remain

Foreigners  being  in any part of the said Territories after he shall have
masters of vessels or em- -

ployed therein, to report  ceased to be employed in a ship or vessel, he shall forth-
themselves when they
coase to be so employed.  With report himself in manner aforesaid.

IV, If any Foreigner shall neglect to report himsclf as required
Foreigners neglecting by this Act, he may be dealt with in the manner
to report; themselves to :
be dealt with in like hereinafter p provided in fespect of Horeigners travelling
manner as Forelgners o .
travelling withous a Wibhoub a 11ceﬂsen
license.

V. No Foreigner shall travel in or pass through any part of the
1L\T0 %Ol'gignerf}o tzi;a- Territories in the possession and under the government
vel . InNQig - wichout a

license. of the East India Company without a license.

VI, Licenses under this Act may be granted by the Secretary to the
Ticense by whom to Government of India in the Foreign Department ; or by
be granted. the Chief Secretary to the Governments of Fort St
George and Bombay respectively ; or by the Chief Commissioner of the Punjab,
the Chief Commissioner of Oude, orthe Commissioners of Mysore, Coorg,
Nagpore, Scinde, Pegu, and the Tenasserim and Martaban Provinces re-
spectively ; or by such other Officers as shall be specially authorized so to do
by the Governor General of India in Council, or by the Executive Govern-
ment of any Presidency or place, or by any of the Chief Oommlssmners or
Commigsioners aforesald
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VIiI. ITvery such license shall state the name or names of the person
\What %o be stated in 10 Whom. the license is granted, the nation to which he
g license. . belongs, the district or districts through which he is au-
_thorized bo pass, or the limits within which he is authorized to travel, and
" the period (if' a Jr) during which the hceﬂ g6 18 mtende"l to have effecs.

7TITI. The license may be granted subject to such conditions (if anj
IIL. g
as the Governor General in Council, or the Xixecutive
License may be grant- L : ’_
od subject to conditions  Government of any Presidency or place, or (as regards
and may be revoke their several jurisdictions) any of the said Chief Com-
missioners or Commissioners, may by any general order direct; or as the

' ' : Officer
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Officer granting the license may deew necessary : and the license may be

revoked at any time by the Governor General in Council, or by the Execu-
a ~ B > 2 i

tive Government of any Presidency or place, or by the Officer granting the
same,

va ” ° N . -
IX. If any Foreigner travel in or attempt to pass through any part
.‘d;‘lo,reigner tiavelling  Of the said Territories without such license as aforesaid, or
withont or contrary to . . . . .
the conditions of Leomse beyond the districts or limits mentioned therein, or after
may be apprehended.

of the conditions therein specified, he may be apprehended without warrant

by a Magistrate, Deputy Magistrate, or Assistant to a Magistrate, or by any u

European Commissioned Officer in the Service of Her Majesty. or of the

- East India Company, or by a Member of & Volunteer Corps. enrolled by

)

authority of Government whilst on duty, or by any Police Officer.

X. If any pers;on be apprehended by a person not being a Magistrate

Procedure upon ap- OF & Policc Officer, he shall he delivered over as soon as
prehension. possible to a Police Officer, and carried before a Magis-
trate ; and whenever any person shall be apprehended by or taken before a

Magistrate to report ~ Jiagistrate, such Magistrate shall forthwith report the
to Government. case to the Government to which he is subject, and shall
causc the person brought before him to be discharged, or to be conveyed
to. one of the Presidency Towns, or to be detained peunding the orders
of such Government.

- XI. Al persons apprchended or detained under the above-mentioned

Pe _ . L
may be adwitted to  Magistrate or by any of the Officers authorized to grant
bl licenses, and shall be pubt to as little inconvenience as

possible during their detention in custody.

Xil. The Governor General in Council, or the Executive ‘Government

Removal of persons  Of any Presidency or place, may order any such person

apprehended. to remove himself from the said Territories by sea or by

such other routc as the Government may direct ; or the Government may
cause him to be removed from the said Territories by such route and in such
manner as to the Government shall seem fit.

XI¥I. The

such license'shall have beeri revoked; or shall violate any . +

rsons apprehanded provisions of this Act, may be admitted to hail by a
= a I8 {18
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.prehended and dctam-f '
] edov . ;

ACT No. XXXIIT or 1857,

: T"II The Governor General in Council, or the Executive Govemmem
s ‘ .L of any Presidency or place, or any of the Chief Commis-
overninen may
order: any  Foreigner sioners or Commissioners mentioned in Section VI of this
to remove hm}seli e . 1 .
Act, may by writing order any Foreigner within his
3u1"1schc_-t10n_-to remove himself from the Territories in the possession and
under ‘the:government of the Bast India Company, or to remove himself
therefrom._fby a particular route to be speciﬁed in the order. .

XIV Tf any Forelgner ordered to remove hlmself fromthésaid Territories, %

s <or ordexed to remove himself therefrom by-any particular
For éigher refusing T

_ toremove orretorning. - route, shall neoflect orrefuse so to do ; or if any Foreigner,
“without license after

i561f from the said Territories in conse-
“quence of an ordér issued under any of the provisions of

* this Act, or havma been removed from the said Territories
under any of the said -provisions, shall wilfully return to the said Territories
without a license in writing granted by the Governor General of India in
Council or by the Government or Officer under whose order he shall have
removed himself or been removed—such Foreigner may be apprehended and
detained in safe custody, until he shall be discharged tlierefrom by order of the
Grovernor General in Council, or of the Executive Giovernment, or of one of the.
said Chief Commissioners or Commissioners mentioned in Section VI of this
Acct, within whose jurisdiction he shall be so apprehended or detained, upon
such terms and conditions as the said Governor General in Council, Exe-
cutive Government, Chief Commissioner, or Commissioner shall deem suffi-
cient for the peace and sccurity of the British Territories, and of the allies

of Her Majesty and of the Kast India Company, and of the nelghbourmcr
Princes and States,

removal may. be ap-. ° havmd 1"emoved hl

XV. The G Governor General in Council, or the Executive Government

) of any Presidency or place, or any of the Chief Commis-
_Governmentmaypro-  Sioners or Commissioners mentioned in Section VI of
ﬁ;ﬁrﬁfﬁ? “Z;bﬁfi?f this Act, may by order proh1b1t 4Ny person or persons, or
f;‘;mtﬁig;lf“in"; Bt ‘any class or classes of persons, not being a ’natu’yfa;l—born
of India withouta 1i-  subject or subjects of Ier Majesty within the meaning
: of Section LXXXI, 3 and 4 William 1V, . 85,
from travelling in or passing through any part of the said Territories, or

from passing from any part of India to another, without a license to be

e
granted
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granted by such Officer or Officers as shall be specified in the order; and
if such person shall wilfully disobey such order, he may be mpprehended
without warrant by any of the Officers specified in Section IX of this Act,
and carried before a Magistrate and dealt with under the provisions of
Scetion X, in the same manner as if he were a Foreigner ; and the Govern-
~ment may order such person to be detained in safe custody, or under the
surveillance of the Police, so long as it may be deemed necessary for the
peace and secunty of the British l«,rrltouc,b

. XVI, It shall be lawful for the Commlssmner of Pohce or for a
Police Officer may Magistrate, or his Assistant, or for any Officer appoint-
;"h&elgl‘;‘f%e.};;;i“eﬁ;lstzig ed to receive reports as mentioned in the first Section of
on board, this Act, or for any Police Officer under the authority of
such Commissioner or Magistrate, to enter any ship or vessel in any Port
or place within the Territories in the possession and under the control of the
Fast India Compary, in order to ascertain whether any Foréigner bound to
report his arrival under Section I of this Act, is on board of such ship or
vessel ; and it shall be lawful for such Commissioner of Police, or other
Officer as aforesaid, to adopt such means as may be reasonably necessary for

Master of vessel to  that purpose; and the Master or Commander of such
furnish list of passen- .
gers, and to give in- ship or vessel shall algo, before any of the passengers are
fﬁﬁ?mn Fespecting allowed to disembark, if he shall be required so to do by
such Commissioner of Police, or other Officer as aforesaid, deliver to him a
list, in writing, of the passengers on board, specifying the Ports or places at
which they embarked, and the Ports or places of their disembarkation or
intended disembarkation, and answer, to the best of his knowledge, all such
questions touching the passengers on board the said ship or vessel, or touch-
ing those who may have disembarked in any part of India, as shall be pus
to him by the Commissioner of Police, or other Officer as aforesaid. If any

Foreigner refusing Foreigner on board such ship or vessel in any npart of
s‘gﬁ?gg‘t‘r;"%;‘élt;ﬁ;};;ld India shall refuse to give an account of his objects of
o disemibark, pursuit in India, or if his account thereof shall not be
the Officer may refuse to allow him to disembark, or he may

satisfactory,
be dealt with in the same manner as a Foreigner travelling in India without

a license.

XVII, Whoever intentionally obstructs any Officer in the exercise of
any of the powers vested in him by this Act, shall, upon

U Obstructine s
Obstructing Officers conviction before a Magistrate, be liable to a fine not
exceeding




“CT No. XXXI1T or 185%

OF L)L[p

exceeding one thousand 1xupees or to 1mp11sonment for any term 1ot
exceeding six months, or to both

XVIIL If the Master or Commander of any ship or vessel shall

wilfully neglect or refi ' ; 191t
 XNegleot by master of : °y glect or refuse to comply with the re_qmsw_‘mons
vessel to comply withve-  of this Act, he shall, on conviction before a Magistrate,
quisitions of Act,

be liable to a fine not exceeding two thousand Rupees.

XIX., WhoeVer shall wilfully give a false answer to any question
Penalty for false an- Which by this Act he is bound to answer, or shall make
swer ov repoxt. any false report, shall, upon conviction before a Magis-

trate, be liable to imprisonment for a period not exceeding two years, and
shall be liable to a fine not exceeding one thousand Rupees.

XX. The word ¢ Foreigner” in this Act shall be deemed to mean &

Tuterpretation of * Fo- person not being either a natural-born subject of Her
reigner.” Majesty within the meaning of Section LXXXI, 8 and 4
William IV, ¢. 85, or a native of a place in the possession and under the
Govermnent of the Hast India Company. The word ¢ Magistrate” shall

include every person exercising the fall powers of a
“ Magistrate.”
. ‘Magistrate, and a Justice of the Peace.

XXI. If a question shall arise whether any person alleged to be a

Proof of beimg a Foreigner and to be subject to the provisions of this
Foreigner. Act is a Foreigner or not, or is or is not subject to the
prov1s1ons of this Act, the onus of proving that such person is not a Fo-
reigner or is not subject to the provisions of this Act, shall lie upon such

. person.

XXIXI. This Act shall continue in force for two y‘ears : and it shall
Duration. of Act. not extend to the Settlement of Prince of Wales’ Island,
Aot not to extend fo - Singapore, and Malacca, or to the Territory of Aden,
ment unless sodeclared.  unless the same shall be specially declared applicable

to such Settlement or Territory by the Govemor General of India in
Council.

XXI1I. The foregoing provisions of this Act shall not extend to any
Brceptions and ex- £ Oreign Minister duly accredited by his Government, nor
emptions. to any Consul or Vice-Consul, nor to any person under
the age of fourteen years, nor tc any person in the service of the British

Government
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Government. The Governor General in Couneil, or (afs regards their respec-
uve JLLISCHCthH‘S) the Executive Government of any Presidency or place, or
any of the Chief Commissioners ‘or Commissionlors mentioned in Section
VI of this Act, may exempt any person, or any class of persons, either
wholly. or partially, or temporarily or otherwise, from all or amy of the
provisions of this Act; and may at any time revoke any exemption.

XMV Any Officer of Governmeat or other person who, prior to
— the pa,semo“ of ths Act, may have done any thing which
» would have been Justﬁed by thls Act if it had been in
force at the time, is hereby indemnified for so doing ; and no action or cther .
proceeding shall be commenced or prosecuted in respect of any thing so

done.



